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Mrs.K.Deka, learned counsel for the t
applicant, states that she has receivedr
‘reply filed on behalf of the 1eSpondentﬁ
cnly @n yesterday and ag such she needs‘
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14.5.2004 " The Tribunal vide erder dated 27.4.
2001 péhsed in 0.A.220/1998 issued dired- : ;
tions te the respondents to consider their
cases aqainst any such future vacancy as
per law without any prediliction/ e pre~
disposition alongwith ether persons simi-
larly situayted. It is contended by Mrﬁ.x.f
Deka, learned ceunsel feor the qpplicants. ¥
that the said directions have been hmnﬁuﬂnﬁ
breached by the respondents deliberately
wilfully and purpo;;ply. Despite the fact:
that vacancy arose in the year 2002-0?.
the applicants were not coasidered. ;
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petition kx is barred by limitation under
Bection 2) of Contempt of Court act, 1971
wherein the mxim periocd of one year for
for £iling ¢f contempt is prescribed. The
judgment in 0.2.220/1998 was passed on
27.4.2001, while the present C.P. was
filed on 9.1.2004. Even if the vacancies:
were w\?m filled in for the year 2002-(
no detailed and preciseg state%ét:\ as 9.
made.

Moreover, the respendents Hin their
reply affidavit, stated that the applica-
nts, who were to be considered against.
Scout and Guide quota for the year 2002«
03,V¢hey do not pessess the qualificaticn
required as per the Railway Board guidele

ines.

In view of the above, we #ind no be
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fully disregarded the order of the Tribuna
Accordingly the present Contempt Petfition '

is disposed of. Notices are diacharged.“




